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exgmple should be set that this kiod of
totally uncivilised behavicur would ot
be tolerated by the scciety. That is the
most 1mporiant thing.

THE DEPUTY CHAIRMAN : Now,
we take up the Calling Attention to
matter of urgent public importance.

RE. CALLING ATIENTION TO A
MAITER OF URGENT PUBLKO
IMPORTANCE

Problems Leing faced by Mills running
under National TexiMes Corporation and

action taken by the Government im  re-
pard therete
" SHRI GURUDAS DAS GUPTA

(West  Bengal): : Madum Deputy Chair-
mapn,. b call the Aventicn of the Minister
of Textiles (o the proebiems being faced
by the mills running crder the Natiomal
Textiles iporaten and the  action
taken by Government in regard theréto.

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY) : Madam Deputy
Chairman, the National Textile Corporation
lias beea incurring massive losses since itg
inception due mainly (o old machinery,
low productivity, surplus labour force, high
raw. material .costs, low capacity utilisation
and so on. Natienal Texiile Corporation
has, thus, accumulated a cask luss of
Rs. 2300 crores (Prov.) upto 31st March,
1993 of which Rs. 1800 crores have been
reimbursed by the Government through
loans. Government has also waived/subsi-
dised payment of interest amounting to
Rs. 1163 crores on the loans given to
National Textile Corporation. The severe
burden imposed upon the national exche-
quer by this performance of Natiopal Tex-
tile Corporation called for new intiatives
In order to enstre its cGptinued survival,

! Government have, therefore, ipproved_ a
U'strategy fo turn around tbe mills of Natio-
nal Textile Corporation. The key elements
of the strategy are selective modernisation,
tinancial and managerial resiructuring and
rationalisation of surplus workforce through
the Voluntary Retirement Scheme (VRS).
The question of closure or retention of the
individual mills of NTC shall only. be taken
up after assessing the impact of labour
rationalisation  cuirently being. effected
through VRS and. other relevant factors on
their viability. Such a decision would only
be taken after exhausing all other options
!'and protecting the interests of the workers.
t Government are accordingly willing to sup-
‘port any concrete and financially viable pro-
posal for the cooperativisation of mills of
NTC provided it has the copsent of all
parties concerned.

(

[

The Turn Around Strategy provides an
outlay of Rs. 689 crores for ratiomalisation
of surplus officers, employees and wor-
kers, Rs. 533 crores for selective moderni-
sation, Rs. 200 crores to meet the require-
ment of I'quidity during the pcriod of tran-
sition of implementation of the Torn
Arcund Strategy and Rs. 50 crores for the
creation of a Rehabilitation Fund for re-
training and redeployment of the rationalis-
ed employees. The Modernisation Plin
would lead to the induction of imporicd
production (chnology to improve the pre-
sent levels of utilisation and productivity in
order to maximise contribution level on
existing. product mix and also increased
production of high value added products.
Such modernisation, accompanied by re-
duction of surplus work force and appru-
priate financial restructuring, is expected (o
result in the turn aronnd of National Textile
Corporation at the end of three years.

|

|

The Turn Around Siraicgy has already
becn put into implementation. The Vohin-
E‘tafy Retircment Scheme has been well re-
;cewcd; modernisation  schemes with an
%'oullay of Rs. 40.07 crores are under im-
j plementation; an amount of Rs, 100 crores
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has been released to National Textile Cor-
poration during 1992-93 in addition to n.or-
mal budgetary support, to meet jts require-
wment of interim lguidity, schemes for the
training and rehabilitation of workers ratio-
nalised under the Voluntary Retirement
Schime have been drawn up and approved
and are alreadv under implementation.

However, seven of the pine Subsidiary
Corporations under National Textile Corpo-
ration, have been referred to the Board for
Industrial 2od Financial Recomstruction
(BIFR). BIFR is expected to determine and
enforce measures for the revival of these
companies with the consen| Aand concurrsnce
of all parties concerned.

SHRI GURUDAS DAS GUPTA:
Madam, the statement of the hon. Ministzr
is not based on facts, does not speak the
truth and tries to hide the plan of the
Government 1o surrepliticusly close down
about 34 NTC mills in the country ard
off-load about 70,000 workers of our coun-
try. The Minister states that a decision has
not been takem whether 1o close or keep
them and such a decision would only be
taken after exhausting all other options and
protecting  the interests of the workers.
That means that the Government says that
a decision to close down the mills has not
been teken. This is a statedrent which T
wotld like to challenge on the floor of the
House. The National Textile Corporation,
holding company, had send a fax message
to the subsidiaries in the country, including
the WBABO situated in Calcutta. At the
end of the fax message, it is categorically

stated that the cotton which is being col-!

lected to be delivered to the mills for pro-
duction shoold not be given to those mills
which are slated for closure or merger. let
me read this, Madam. This is a fax sent by
Mr. R. L. Kapur from the NTC, Naw
Delhi. At the end, it is stated, “The relezse
of this cotlon should not be to the mills
which are cither slated for closure or mer-
ger”. This means that the Government is

directing the NTC management to withhold

the supply of ¢otton to those units which
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it considers to be meant for closure or g:r-

* ger. Therefore, the cotton supply is being
i suspended and this is being dome 1o close
I the production, to close the mills, without
declaring closure. A method that used to
'be taken recourse io by the private sector
fis now being takem recourse to by the
{ Ministry of Textiles violating 21l the labour
laws im the country.

Secondly, there is another piece of in-
formation, another telex message, from
Mr. N. M. Jain, General Manager-Finance,
‘to all the subsidiaries, including that which
is situated in Celcutta. In this telex mes-
sage, Mr. Jain categorically states that the
credit will be given—credit means working
capital—, the working capital has been ar-
ranged by the holding company to runm the
mills. Tt is categorically stated—I quote—
“The credit will be given only to the viable
mills. The NTC will certify the names of
the mills which are going to be viable™.
This means that the death certificate is
being prepared before the patient is dead.

Therefore, Madam, the bon. Mimistsr of
State for Textiles is misleading the House.
The Governmen; has already decided to
close down the mills and it is taking the
rcourse of a surreptitious strategy so that
it can take Parliament by surprise, it can
itake the trade unions Sy surprise, it can
ereate a situation when the closure of the
;mills becomes a fai; accompli. Madam, let

'ime, just give one or lwo examples. At tie
iinresent moment of time, there is 2 mill n
| Lucknow which bas been closeq by the

INTC, violating an order of the Labour
i Department of the Uttar Pradesh Govera-
:ment. The Labour Department of the Uttar
, Pradesh Government has declared the clo-
-sure illegal on 2nd January, 1993. Even this
jdecision of the S:ate Government, upder
‘,which the NTC comes, is being violated,
{ Al the present moment, production is sus-
pended in & number of mills in the coun-
try including three mills in West Bengal.
Production has come to a standstill. The
,Iain reason is that there is either no money

to procure cotton of no money to pay
wages.
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In West Bengal, Madam, eleven textile
mills were producing much below t their capa-
city because they did not have cotton. This:
was the situation three months back. Last:

. month they could gef some money to pro-
cure cotton but at that point of time they
did not have the money to pay wages (0
the workers. Therefore, the Government is
playing a dangerous game, i dangerouS
game to close down the NTC mills. What
is the reason ? The Government has a defi-
nite strategy ‘and that definite strategy is to
close down 1hé ‘NTC mills step by step and
hand ovet the textile market to the tycoons
like Reliance, Bombay Dyeing, Century,
etc. It is the game of the Government. In

the name of lack of viability, absence of !

viability, it has undertaken the job of sur-
rendering the- entire textiles, the supply of
entire textiles, to the private sector under-
takings: otherwise, how can the Govern-

ment explain the sitnation ? The NTC was

set up in thc -‘seventics’. There were 125
mills: The tedson for takizz over the mills

by the- NTC was ‘obsolescence. These mills

were rendered sick by the managements and
the Government had taken over these mills
to run them and produce low-value textiles
for the ¢ommon people. That was the stra-
tegy for taking over .the 125 textile mills. !
But let.us examine it in detail.

v

What was the amount of money that the !
Government -had spen! tc mcdernise 1hese
units which were- made sick by their own
delinquent munagemernts .? Since 1968 the
Government tad  spent
crores or Rs. 433 crores in all for 125
mills- which were.sick once upon a time |
and which ‘were left by the
maznagements. Why were no more funds
given 2. Why didn’t the Government spend
enough funds to modernjse these mills
which the Government had taken ‘over
with one old declaration that it should be
made. viable xnd there should be Govern-
ment funds to make these units viable ?
Why were no funds forthcoming ? This is
not the fu]l story. It is not that = only
Rs. 432 corers, were spent. The full story |

only -Rs. 432 l

vear plan initiated by the Ministry of Tex-
tiles and Government of India. They had
allotted Rs. 750 crores and the fund was
lcalled “Textile Modernisation Fund'. It
had Rs. 750 crores. The IDBI was the
nodal agency. What was found at the end
of the third year 7 It was found that the
IDBI had allotted Rs. 883 crores for
modernisation. It was a very gocd news.
They had increased their sum. But out of
that Rs. 833 crores—Madam, you believe
it or not—onlv Rs. 43 crores were given
to the NTC. The 7rest of the funds,
which was around Rs. 840 crores, was
made over to the private sector. When the
Government du:l not have the funds to
modernise its own mills which were taken
{over as sick, there was encupgh funds to
give 1o the private sector. This 's where the
congpiracy -begins. We don’t have funds
for the NTC but we do have funds to give
money at a very low ratz of interest to
the private sector. Why was it done ?
Why was public money. Government
money, bank’s money allowed to be di-
verted to the private sector ? Therefore,
the argument of obsolescence is a manipu-
‘]aged argument. These mills have been
| deliberately made sick. Funds were with-
|heid. Fund meunt for the NTC have been
idiverted to some other people. Therefore,
{it is not that the NTC is sick becanse of
‘lhe {rade unjons, it is not that the NTC .is
|51ck because they dcn’t have orders,-it is
i not that the NTC is sick because preduc-
thuy is low; NTC is sick because the
.chemmem had decided to make it sick.
That is the deliberate attempt on -their
jpart.. This is number ome charge, against
‘them, by. me.

(

delinquent i

Sccondly, what was the suggestion of the
NTC to niake it viable 7 The NTC sug-
gested that ‘the tétal production of janata
cloth should be increased from 100 mil-
lich square metres tc 150 million square
metres. The NTC wanted to increase the
production. The NTC was meant to pro-
duce low value textiles for the common
people for whom the Minister has enough
tears. In the Ouestion Hour the Minister

lies elsewhere. In 1986 there was a five lwas speaking for ‘the people living below
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the poverty line and he
NTC was meant -tc produce low value
textiles for the common people, for the
people who are below the linz  of sus-
tenance. That was the election manifesto
of the Congress party. The NTC wanted
to produce 150 million square metres of
cloth instead of 100 million square metres.
But the Textiles Ministry did not give
the permission and because of that a large
part of its installed capacity was idle. So,
the idle capacity was there because you
“did not allow the NTC to produce janata
cloth. This is the second factor by which
‘the NTC has been turned sick today.

Thirdly, the DGS&D and (he Defence
Department used to purchase a large ocon-
signment of -their  textile  requirement
from the NTC mills. For that there was a
system that the NTC would be given pre-
ference as a single iender sysiem. There
was a system called ‘single tender system’.
The NTC used to produce and supply a
large volume of the textile requirement
of the Defence Department.  Suddenly,
that system was changed. The protagonists
of free tride economy, the protagonists of

- frec market asked the NTC io compete
with the most medern mills with its ob-
solete machinerv. They wanted the NTC to
compele with the modern mills. But they
did not give funds t¢ modernise its machi-
nery. As a resuit fhe total supply of
NTC ‘(o the Defence  Department has
ncarly been half. Thal is the reason why
‘the NTC is sick today. The NTC is sick
because you did not give funds. The NTC
is sick because the mcdernisation fund was
- diverted. to private sector. The NTC is
sick because you d’'d not want them to
produce enough janata cloth for the people.
The NTC is sick because it was not allowed
to supply textiles 0 tke DGS&D and to
the Ministry of Defsnce. That is why the
NTC is on the verge of collapse. It is
not that they have dacided to close down
20 or 30 mills because those weré on the
verge of collapse. The reason for the
collapse is a calculated strategy on the
part of the Government to liguidate the
NTC. What is the situation ? The more

sajd that the |
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people of our country. The more ill-clad
the people of our country are;, because
tlow valve 1extle js not being preduced.
iMndam. three years back the per capita
{ consumption of textiles in our country was
8 metre and today the per capita consump-
tion of cloth in our coun'ry has gone down
to a litile less than 7 metres. Madam, 1
was a2 member of thé National Commis-
sion for Rural Labour. A survey was
conducled about the -onsumption of téx-
tiles bv the families belopeing to the
arricultural workers. The survey recport
| says~—that was not a report of the Left-
ist party—9%0 per cent of the women folk
"belonging to landless agricultural labour
1families of the country do not have
| more than one sari and 9¢ per cent of
frhe male members cf the landless agn-
cultural labour families do not have mor2
than one dhoti. Seveaty per cent of the
children are ill-clad. The consumption of
,lclolh has come down because vou are
I producing less. The low value textiles
jﬂre only produced by N.T.C. mills and

} N.T.C. mills -are suspending production.

4 Theyv have been asked to suspend produc-

tion becaiise they don’t have money;
I'they don’t have the working capital and
| they have a corrupt management. . More
cortupt are the officials in the Ministry
iof Textiles. As a result the NTC is on
the verge of a total collapse. This is an
anti-social  strategy of the  Ministry of
Textiles. What {s the repercussion of the
step-by-step  closing down of the NTC
mills ? We will have less cheap cloth.
Common pecple belong to the low-income
group and thev will face a price " rise.
Durine the last cne vear, -gotton produc-

{tion has gone down. cotton consumption

has’ gone down and the price of low-value
textile has increzseéd by 25 per cent. We
are not interested in Bombay Dyeing.
Neither are we  interested in = Reliance.
Reliance has increased its profits because
it has been allowed 1o exploit the textile
market. ‘It has been given privileges. As
result the entire textile market is being
exploited by the tycouns, The NTC is a
medium-sized industry -and it is.on the

a

we are civilized the more ill-clad are the verze of collapse. A time will come when
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there will be less production of janata
cloth ‘and as = result cloth consumption
will come down and the people of the
country will be less <clad than they
had been five years back or three ycars
back. In conciusion, 1 request the hon.
Minister to let us know whether it is a
fact that a Tcxtile Fund was set up in
1986. Is it a fact that 90 per cent of that
fund was diveried to the private sector ?
Who is going to explain that ? Who is
responsible for it 7 The bank funds were
utilised by the private sector. Who allowed
it ? He has 1o explain why enough funds
had mot been given to the NTC for
modernisation. Thkis is my first question.
The second : He speaks of Rs. 535 crores
for the revitalication programme of the
NTC. Where frem is the fund coming ?
He speaks of the emeount, but refrains

from naming the source. I know, the Tex-'

tile Ministry had approached the World
Bauk for funds to modemmise the NTC.
The World Bank refused. They had one
condition. They were interested in giving
funds if the NTC w2y privaticed.
the demaond cf the World Bank was not
met, it was not given. They proposed to
do it after some years; after NTC 4s
liquidated. At this point of time since
they cannot privatise the NTC, the Woild
Bank refused to give the money. I know,
the IDBI refused to give funds. The TDBI
or some crgunisation diverted the entire
fund to the private sector in 1986. Now
it has decided thst it will not give funds
for modernisation. My second question is :
Where from the funds for modemisation
of the NTC wilt come. How long will
the Government take to modernise it ?
I belicve the Gevernment is interested in
paving the funeral! charges, but it is not
interested in paying the hospital expenses
for nursing the health of the ailing patient.
I would like to know, whea the fund will
come, who will give the fund and how
much time it will take to modernise. My
third question is : Is it true that employees
under the name of Voluuizry Retircment
Scheme are being retrenched forcibly ?
The Voluntary Retirement Scheme is a
voluntary thing. But it is being implemented

Since |

'in such a way that the workers are being
threateped that if they don't s'gn the
application, tomorrow they will be throwna
out of the facicry, they will not be allowed
to enter the factory. I would Like to know,
how the Voluntary Retirement Scheme is
being implemented. My fourth question
is : Why are tbey surreptitiously executing
this plan ? Why are they not taking the
trade unions into confidence ? Why aro
they not discussing it ? Why are they
not exploring the possibility of selling
fixed assets. obuolete fixed assets ? I do
not say that the viable fixed assets should
be sold. Why are they not discussing the
question of selling the obsolete fixed
assets apart from land ? If they have
decided to sell off the surplus land of the
NTC mills, what is the modality ? I ap-
prehend that if the job of sale of the
land is given to the NTC managsement,
there will be exchange of commission pay-
ment and that is zoing to impair seriously
the interests of the mills. So, 1 would like
to konw as to what the mechanism is if
they ‘would like to sell this land, how
that is going to be done and, in what way,
that will be dene so as to assist the mo-
dernisation plan. Lastly, Madam, my
question is, is it true that the Govern-
ment has already decided to close down
14 mills—I have the list with me—and
that it has zlso decided tc close down
20 more mills under the slogan of ‘merger’?
I would like to kncw from the Minister
as o who the author of this pernicious
Textiles Policy of the couniry is wh'ch
is not only against the working class but
also against the common people and it
alsy runs counter to the promise that the
Congress has given in the last election.
Thank you. Madem.
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(a) Mills which bave potential for

i profit and have made cash profit have been

identified; (b) Mills which are in the
margin of viability; (c) Mills which are
to be faded out as a result of amalgama-
tion, merger, cte.: (d) Mils which are
identified for closvre.
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“Kiudly refer- your
No. 18011]1]93  NTC() regarding
tme-bound Action Plag for closure!
micrger of wnits as per Government de-
cision. Action Plan  sent through
courier today for perusul and approval,
Warm regards,

(S. K. CHAKRAVORTHY) CM.D”

fax No. D.O.
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“Kindly refer you fax No. D.O. No.
18011[1|193 NTC(I) regarding time-
bound Action Plan for closure{merger
of units as per Government decision{ ).
Action Plan sent through courier today
for persual and approval.

Warm regards,

S. K. CHAKRAVORTHY, CM.D.”
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THE DEPUTY CHAIRMAN : Mr. V.
Nurayanasamy. We have two minutes only.
1 don’t think there is any point in asking
you io start your speech in those two
nvinutes.

SHRI V. NARAYANASAMY (Pondi-
chery) : After lunch, T will speak, Madam.

THE DEPUTY CHAIRMAN : I must
rernind that those who give a notice of
Calling Attention should speak strictly
according to the rules. Now there is a
change in our tradition and some people
frtom various political  parties  started
speaking. So, we have deviated from our
rules.

Ancther thing which I should remind
the Members is, in a Calling Attention,

a person in whose name the Calling Atten- |

tion notice is given gets about 15 minutes’
t.me and the other Members whose names

MAY 1993) urgen: public importance 550

This is my observation and experience of
all these years in the Chair and also as
a Member and I hope that the Members
will abide by it so that we can accommo-

date more subjects and more Members
| also.
i

PROF. SAURIN BHATTACHARYA

(West Bengal) : Madam, you should not
{ have pointed out Mr. Gurudas Das Gupta
| because he is the initiator of the discussion.
Only others should have been mentioned.

THE DEPUTY CHAIRMAN : It is in
his name and he has initiated the debate
iand he has made the ground work. He
wants the Government's attention to be
drawn and he has made the ground work
and, out of that, the Members can find out
points and frame pointed questions or if
they have their own pointed questions,
!1hcy can ask. This is my suggestion to the
Members. This has always been the tradi-
lion.

SHRI V. NARAYANASAMY : From the
Minister’s statement also they can pick out
points and put questions.

THE DEPUTY CHAIRMAN : Yes.

Now, the House stands adjourned for
lunch till 2.30 P.M. ’

The House then adjourned for
lunch at thirty-one minutes past
one of the clock.

The House reassembled after lunch at

| thirty-four minutes past two of the clock,
|

The Vice-Cheirman
‘1in the Chair.

(Sved Sibtey Razi)

are there, should only ask pointed ques-i

tions Laking five or six minutes. We used
to have Czll'ng Atlention notices almost
every day or on every alternate day.
So, we can uccommodate more Calling
Attenticn nolices on  different  subjects

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE
| Problems being faced by the mills running
J‘under the National Textiles Corporation
‘and action taken by the Government in

which are of concern to the Members and | regard thereto—Contd.
which will have eflective participation of"' i
the Members and which will get effective; THE VICE-CHAIRMAN (SYED SIB-

respcose from the Government. ‘TEY RAZI) : Shri V. Narayanasamy.

T[ ] Transliteration in Arabic Script.



